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Order dated 29.3.2004 	 1 

Heard Shri A.Kmungo. 1earie co 

for the applicants and Shri S.a.Jena M  

Addl.Stafldiflg Counsel on Misc.2plica 

No.164/2004. Through this M1sc.ppliCat ; 

the applicants have prayed  for directioi,, to 

be issued to Respondent Nos. 3 and 4 to 

consider their case.for absorption in T 

The Original Application was filed oy ti 

applicants way hk in 2001 seeking absOrç 

in Group-i) posts in consonance with the 

Scheme that may be operated by the Depart 

Presently the Respondents are taking stej 

for regularisation of the left-over casui 

laDourers in the regular establisirnent, 

this view of the matter, we feel that i 

Order to protect the interest of the apa' 

it would be enOuc1: If tic rrrn 
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to the Respondents calling upon them t 

examine at first their applications alcI 

with others for the purpose of regularisatio 

according to procedure and rules laid down 

in this regard. Ordered accordingly.  

With this, both the Misc ,plicatifl 

164/2004 and the O.A.227/2001 are disposed o 

accordingly. 

Copies of this order along with copies 

of the O.A. be sent to the Respondents, who 

are directed to treat the O.A. as part of the 

repsentations made to them by the app1icant, 

for the purpose of regularisation. Free cope 

of the order be also made available to the 

learned counsel of both the sides. 
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